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LOK SABHA 
Tuesday, 13th March, 1956

The Lok Sabha met at Half Past Ten 
of the Clock.

[M r , S p e a k e r  in the Chair] 
•:^UESTIONS AND ANSWERS 

(See Part I)

11-30 A .M .

PAPERS LAID ON THE TABLE 
S t a t e m e n t s  RE. P o l i c e  f i r i n g  a t  

N a c h o u  ( M a n ip u r )

The I l̂ifUster in the Ministry of Home 
Aftairs (Shri Datar): Sir on behalf of
Pandit G. B. Pant, I beg to lay on the 
Table a copy of the statement regarding 
police firing at village Nachou (Manipur), 
ill pursuance of an undertaking given 
on the 17th February, 1956. [See 
Appendix IV, Annexure No. 16,]

N o t if ic a t io n s  u n d e r  C e n t r a l  
E x a s E s  AND Sa l t  A c t

The Minister of Revenue and Defence < 
Expenditure (Shri A. C. Golia): Sir, I 
beg to lay on the Table a copy of each 
of the following Central Excises Notifi­
cations under section 38 of the Central 
Excises and Salt Act, 1944 :

(1) Notification No. 2-CER/56.
dated the 1st March, 1956.

(2) Notification No. l-CER/56, 
dated the 1st March, 1956.
[Placed in Library. See No. S—83/56.]

MESSAGES FROM RAJYA SABHA
Secretary: Sir, I have to report the 

following messages received from the 
Secretary of Rajya Sabha:

(i) “In accordance with the pro­
visions of rule 125 of the Rules of 
Procedtire apd Conduct of Busi­
ness in the Rajya Sabha, I am 
directed to inform the Ldc Sabha 
that the Rajya Sabha, at its sitting 
held on tae‘ 9th Mafch, 1956, 
agreed without any amendment to 
the Capital Issues (Continuance of
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Control) Amendment Bill, 1956 
which was passed by the Lx>k Sabha 
at its sitting held on the 28th Feb­
ruary, 1956

(ii) “In accordance with the pro­
visions of rule 125 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to inform the Lok Sabha that the 
Rajya Sabha, at its sitting held on 
the 9th March, 1956, agreed with­
out any amendment to the Volun­
tary Surrender of Salaries (Exemp­
tion from Taxation) Amendment 
Bill, 1956, w|)ich was passed by 
the Lok Sabha at its sitting held on 
the 18th February, 1956.”

CALLING ATTENTION TO MAT­
TER OF URGENT PUBLIC 

IMPORTANCE
S i t u a t i o n  a r i s i n g  o u t  o f  i n v a l i d a t i o n  
OF M a n ip u r  F o o d g r a in s  ( M o v e m e n t )  

C o n t r o l  O r d e r  1951.
Shri L. Jogeswar Singh (inner Mani­

pur): Under rule 216, I beg to call the 
attention of the Minister of Agriculture 
to the following matter of urgent public 
importance and I request thaf be may 
make a statement thereon:

“Situation arising out of invalida­
tion of Manipur Foodgrains (Move­
ment) Control Order, 1951.”
The Minister of Agriculture (Dr. P. Si 

Deshmukh): In order to guard against
large-scale export of rice from the bor­
der State, a fresh Manipur Foodgrains 
(Movement) Control Order, 1955 has 
been issued on the 21st Februaiy, 1956 
by the Government of India under their 
own powers under the Essential Com­
modities Act, 1955. Export of rice with­
out a permit cannot now take place from 
Manipur State.

APPROPRIATION (VOTE ON AC­
COUNT) BILJ -

Hie Deputy Minister of Finance (Shri
B. R. Bhagat): I beg to move*:

“That the Bill to provide for the 
withdrawn’ of certain sums from 
and out of the Consolidated Fund

1—22 L. S. * Moved with the recommeiwiaHoil qjf?the President.




